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ATZ9T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the assessee is directed against the order of Commissioner
of Income Tax (Appeals), National Faceless Appeal Centre, Delhi [in short ‘the

CIT(A)’] dated 11.03.2025, for Assessment Year 2013-14.

2. Shri R.C Rai, appearing on behalf of the assessee submitted that the
assessee wishes to withdrawn this as two appeals against the same order of
CIT(A) were inadvertently filed. The other appeal was filed by the assessee in ITA
No. 2220/Del/2025. Therefore, the later appeal is being withdrawn. The Id.

Counsel also filed letter dated 30.07.2025 for withdrawal of appeal.

3. Ms. Sudha Gupta, representing the department raised no objection to the

said request.
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4. In light of written request dated 30.07.2025 (supra) received from the
Counsel of assessee, appeal of the assessee is dismissed as withdrawn, as prayed

for.

Order pronounced in the open court on Wednesday the 30™ day of July,

2025.
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